CENTRAL ADMIN ISTRAT IVE TRIEUNAL
B EANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
BANGALCRE~ 560 533,

FPated: 29 JAN 1995

APPLICATIGN NO: 1227 of 1994,

APPLBSANTs;~Sri.V.Thimmachary,Bangalore.
v/s,

RESPQNDENTS :~The Secretary,Ministry of Defence,NDelhi
' and two others.,

Te

1. Sri.M.Madhusudhah,Advocate,
No.844,upstairs,Fifth Block,
Rajajinagar,Bangalore~560010.

2.. Sri.M.Vasudeva Rao,Addl.CGSC,
High Court Bldg,Bangalore=~l.

3, The Director,
D.E.B.E.L.,
A.D.E.Campus,
C.V.Raman nagar,
Ban

ngalore-560 093.

Suhject ;- Fou.w:nﬂj.ng nf copins of the Order-
Central Administrative Trikunal,Ra

Passed by the
ngalare,

Please find enclesed herewith a3 copy of tha ORDER/
STAY ORDER/INTERIM ORDER/ passed by this Tribunal in the above

mentioned application(s) on 16th January,1995.
Tesued on
glald 7y

% %/ PUTY REGISTRAR
JUDICIAL BRANCHES,

gm*



L’ CENTRAL ADMINISTRATIVE TRIBUNAL,
’ , BAN GALORE BENCH.

ORIGINAL APPLICATION NO, 1227/ 1994

MONDAY, THE 16TH DAY OF JANUARY, 195/'

SHRI V. RAMAKRISHNAN coe MEMBER (A)

SHRI A.N. VUIIANARADHYA coo MEMBER (J)

V. Thimmachary,

S/o venkatachary,

Aged about 40 years,

Senior Scientific Assistant,

DeEeBoEoley

A.D.E. Campus,

C.V. Raman Nagar,

Bangalore - 560 093, cos Applicant

( By Advocate Shri M, Madhusudhan )
Vs,

1« Union of India,
Rep. by its Secretary to Govt.,
Ministry of Defence,
South Bjock,
Nes Delhi ~ 11,

2., The Scientific Kdvisor &
Director General,
R&D South Block,
Ministry of Defence,
Negw Delhi - 11,

3. The Director,
DoEoBoEOLo,
R.D.E. Campua,
C.V. Raman Nagar,

Bangalore - 560 093. soe Respoﬂde.n'ts
( 8y Addl. Standing Counsel for Central _ -
Government, Shri M.V. Rao ) Yo
;oo
ODRDER

A

Shri V. Ramakrishnan, Membsr (a) - o

We have heard both sides, The department while implementing

1agse oeo2/=




Bangalore

. NAN L e : ,
\%) cecision rendered in 110/93 and 322/93, we direct the Departmmnt to

B RR! : g
) copsider the claim of the applicant and to extend to him the benefits

e o

higher pay scale to a number of Senior Scientific Assistants with

@ffect trom various dates by the order dated 3rd June, 1994 (Appendix

to the order as at Annexure A-6). As it ie not in dispute that the
persons who got the benefit are junior to the present appncant,"he
had approached the department by a representation dated. 22,6094 with
the request that he should aleo be given the same benefit. The depart-

ment had replied on 2,8.94 as at Annexure A-8 para 2, of which states '

ag follouwss

"2, In this connection an extract of reply received from
DRDO HQrs vide their letter No, 16328/ARB/RO/Pers~1 dated
29 July 1994 is furnished below for your informationge

%The representation in respect ot Shri V. Thimmachary,
SSA forwarded vide your letter under reference has
been examined at this HQ and in this connestion, it is
stated that the individuals mentioned by Shri Thimma-
chary in his representation were placed in higher

pay scale based on the judgements of Hon'ble CAT
Bangalore Bench in the OAs filed by the said indivi-.
duale and not by the regular procedure followed in
placement of individuals in higher pay scale.

In view of the above, the questinn of protection of .
pay does not arise®. " .

It is not denied that the‘ applicant is senjor to thoso‘ who were giv'an,i

Follewing ﬁt.vhe orders made in OA No. 458/90 to 500/90 as also

L] X 1

" : - [
',."-* F the judgement rendered in pinto's case and to the OAs referred to

" eupra. This should be done within three months from the date of

.receipt of a 'copy of this order. NoO Costs.

TRUE » o
copy < | i
/ - R 1 ‘
‘ m“iS | | -
1. ~Sodtio Offices ( AN+ VIIANARADHYA ) ( V. RAMAKRISHNAN )
Tentral Ad inisﬂrative Tribunat mEMBER (J) , MEMBER (A)

Bangalore Bench

TCV

the benefit, : o (

i




